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ORDER

Learned Counsel for the petitioner is present. It is submitted by the Ld.
Counsel for the petitioner that report of ROC/RD has been received, to which,
rejoinder has also been filed on the part of the petitioner. However, in relation
to the observations of the Income tax Department, Ld. Standing Counsel
appearing for the Income tax matters, seeks further time to file the
observations within a period of 4 weeks. However, this Tribunal is not inclined
to grant the time sought for and finally, 10 days time is granted to the Income
tax Department to file its observations, if any, to the petition.

Post the matter after ten days. Ld. Counsel for the petitioner also
undertakes to serve a copy of the petition along with annexure to the present
concerned Assessing Officer under witeh jurisdiction the Companies involved
in the Scheme fall. C"’j?'m -
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